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IN THE CENTRAL ADMIN ISTRATIVE TRIBUMAL : HYDERABAD BENCH

AT M¥YDERABED
0.A.No , 306/92
BETWEEN &
A.K.Ghosh .e
AND

1, The union of India
rep, by its Secretary,
Ministry of Finance,
Dept, of Ecomomic
&ffairs, Sastry Bhavan,

New Delhi. .o
Counsel for the Applicant .e
Counsel for the Respondent .o
COLAM ¢

Date of QOrder: 8.4.92

Applicant,

Respondent.

Mr,.M,Pandu Ranga Bao

Mr.N .Bhaskara Eao

HON 'BLE SHRI T.CHAIDRASEKHARA REDDY, MEMBER (JUDL.)

(Order of the Single Member Bench belivered by

Hon'ble Shri T.Chandrasekhara keddy, Member (Judl,} J.
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This is an applicatién filed under Section
19 of the Administrative Tribunals Act to direct the
fespondent to trecat the a@pplicant as having been appdinted
te the post of Senior works Manager on adhoc basis from
the date he has been‘working in the said post and on
regular basis from the date of cémpletion of five years
gualifying service as ¥Works Manager, and pass such other
order or orders as may deem fit and proper in the

circumstances of the case,

The facts giving rise to this OA in brief may

be stated as follows:

2, | The applicant was selected for appointment as
Assistant ~orks Menager in Government of India Mint and was
posted a&s Assistant WOrRS Manager at Government of India
Mint in Hyderabad, He worked in that cepacity from 23,2.76
to 16,6.1985 in Hyderabad, 1In the year 1988 the post of
Senior Lorks Manager fell vacant, The applicant was
entrusted with the work of senior works manager which ne
ha&ﬁxﬁﬂldischarging till today, hile so the respondents
have issued & notification for filling the said post as
Genior works Manager, The said notification states that
the said post will be filled on transfer on deputation
bésis; Further the said notification says that the
applications of such eligible candidateé as are desirous

of being considered for the said post and who can be relied
immediately on selection may be forwarded alongwith their
complete and up-to-date CR dosSsiers to the under sSecretary
to the Government of Indiz so as to reach him latest by

l16th April, 1992,
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3. According to the applicant as per thé Eules
framed under the provise to Article 309 of the Constitution
of India, the post of Senior Works Manager had to be
filled up as per the following Rule:

"Method of Recruitment whether by

direct recruitment, or by promotion,

by deputation/transfer & percentage

of the vacancies to be filled by
various methods:

(1) 50% by promotion failing which by
transfer on deputation and failing
both by direct recruitment.

(£i¢ 50% by direct recruitment,"

4, It is the grievance of the applicant that

without first cohsidéring the qualified candicdates for

promotion for the said post of Senior works Manager that
the respondent cennot resort to fill up the said post by
transfer/deputation, It is also the grievance of the
applicant that he is fullycqualified for regular &ppointment
to the said post of Senior Works Manager, The post of
Senior Works Manager has to be filled up by promotion
on meesmetion,
£
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5. e have heard Mr,M.Pandu Ranga Rao, Advocate

for the applicant and Mr,N.Bhaskara Rao, Standing Counsel

for the respondent.

6, The applicant éeems to have putin a represent
'to the respondent on 9,10,1991 that he should be consider
for promotion to the seid post of Senior Works Manager,
The said representation was followed by a reminder dated
. 25,3,1992, 1Inspite of the said representations having be
acknowledged by the respondents, according to the appiiéa
the said representations cf the applicant are undecided
BY~EheTbane T =7
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Copy to:-

1, Secretary, Ministry of Finance, Department of Ecenomic
Affairs, Union of India, Sastry Bhavan, New Delhi,

2. One copy to Sri. M.Pandu Ranga Rap, advocate, CAT, Hyd4.

3, One copy to Sri. N.Bhaskara_Rao, Agdl. CGSC, CAE, Hyd-bad

4, One spare CoOpYe.

Rsm/- .

¥
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by the Competent Authority. In view of this position

we are of the opinion that this OA can be disposed of

* )

" at the admission stage itself by giving eppropriate

directions sgd as' to protect the interests of both the

parties,

7. Hence we direct the Competant Authority to
decide the representetions of the epplicant dated 9.10,91
and 25,3,92 and pass final order thereon within 3 months
from the date of the receipt of this order, As the applican
at present 'is entrusted with the w&rk of Senior Works
Manager &nd as the applicant is discharging the work of
Senionr iorks Manageg, We direct the res;ondent.to allow the
applicant to continue in the same capacity as he is now
working until the final order on the reﬁresentationgof the
applicant is passed by the Competent Authority. If the
applicant continues to be aggfiéved by the final order passec
by the Competent Authority, the applicant would be at

liberty to approach this Tribunal afresh in accordance with
Iaw, But we make it clear that this order does not precluder
respondent in any way to go-ahead with the process of K
selection for filling up the said post of SeniOr.works
Manager as per the no=ification, The OA is disposed of

at the admission stage itself with mhe above said directions,

e make no order &s to Ccosts.

T» (‘,D-\_ O o G\qq._'g Q.‘I‘—LALREO(% .

(T .CHANDRASEKHARA LEDDY)
Member (Judl, }

Dated : 8th April, 1292

(Dictated in the Open gourt} Do b
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Ekmfﬁ&vmﬁv L Usee
AND—

THE FON"BLE-MK. K. BALASUBR AMANT AN : MA)-
o a—

THE HON'BLE MR.T.CHANDRASEKHAR REDDY :
: MEMBER (JUDL)

AND—

THE-HON‘BEE M T T, ROY S MEMBERLJIUDL,)--

Dated; f?/ f@é92f

OREER™"/ JUDGMENT

in /

0.4.No. .BD@ ) G .

Iy

Admitted and interim directionsg
issued -

L‘mﬂ;osed' of with directions
Dismissed
. Dismissed - as withdrawn

Dismissed for Default,
M.A .Ordered/Re jected.

Centra?! “dmine: .. wiye Tribunaf
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